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SHRI K. P. SUBIAMANIA MENON: In
view of the fact hat Lala Lajpat Rai through his
epoch-m iing book 'England's Debt to India’,
brc ight to the notice of the Indian people tr e
irnperiaist exploitation which was carri ;d on in
India, will the Government coi sider the
feasibility or the desirability of putting up his
statue in front of he Finance Ministry or the
Finance Min sttr so that they are reminded of
the saj le foreign economic exploitation which
s still continuing in India even though we have
become formally independent or the last 20
years, so that they are als > reminded that they
have not done any hing to remove that foreign
exploitation from this country ?

SHRI K. K. SHYH: Does he think of the
Vijay Chowl ? It was not thought desirable,
Sir.

(Int. rmptions)

SHRI KRISHAN KANT: Sir, in his replies
the Minster aas not at all made it clear as to
when th y are going to decide about it, no date
h; 3 been fixed.

(Inte mptions)

SHRI BHUPSH JUPETA: Before Lala.
Lajpa' Rai's stati : came in Delhi we had a
statue of Sai jiva Reddy in Vijaya-wada.

SHRIK. K. SH\H: Sir, I have said that I
will expedit it. I will see that the Committee
takes t ie necessary steps as early as possible.
\\ lat more can I say ?

SHRI ARJUN . JIORA: Sir, on a point of
order. I seek your guidance. Can a Minister
giv or make an absolutely wrong statement or
the floor of the House and get away with t ?

MR. CHAIRMAN : He cannot make an
absolutely wron * statement.

Assessment Tax paid

Year

1966-67 Rs. 73,910
1967-68 Rs. 66,180
1968-69 Rs. 17,413

[12 HAY 1970]

to Questions 22

SHRI ARJUN ARORA: In case the Minister
makes an absolutely wrong statement, what is
the remedy for Private Members? In reply to
one of the questions, he mentioned four
persons, a dramatist, a teacher of history, a
teacher of English language and somebody
else. He mentioned them as eminent architects.
None of them is an architect. 1 seek your
guidance, Sir.

SHRI BHUPESH GUPTA: Sir, the list is
not acceptable to us.

(Interruptions) MR.

CHAIRMAN : Next question.

A. P. SCHEDULED TRIBE CORPORATION
VISAKHAPTANAM

4325, SHRI LOKANATH MISRA : Will
the PRIME MINISTER be pleased

tOSt.;

(a) whether it is a fact that the Income Tax
Officer, Visakhapatnam had recently imposed
Income-tax on A. P. Scheduled Tribe
Corporation  Visakhapatnam ; and

(b) if so, the total amount of income-tax
assessed on this Corporation during 1967-68
and 1968-69 and the total amount collected
during the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI), (a) Yes, Sir. The Income-tax Officer,
Visakhapatnam raised provisional demands in
respect of assessment years 1966-67 and 1967-
68. No regular assessments have so far been
made on the Corporation.

(b) There was no regular income-tax
assessment on this Corporation during 1967-68

and 1968-69. The details regarding the
payment of taxes by the Corporation is given
below:
Nature of Date of
demand. payment.
Provisional demand 24-3-1970
Provisional demand 24-3-1970
Self-assessment demand 28-3-19 70
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DL LOKANATH MISRA: Ma

kn_uwl whether the 7

e r PErsons connected with
thads ‘Orporation  bedon; to the Scheduled
l_rlbcs and, i 80, whether in  pursuance
of fh‘r principles swhich are declared by
i Government of | ndia, the Corporation
doe ot descrve exemption om Income-
ax? If it deserved income-tax ~xemptian,

why  did the Incom-tax  Offcer impose
Income-1ax on it ?

SHRI p, C. SETHI .
C,'n-_‘_irm'ation el filed
1906.67  withayt any
from the Income-tax Officer. In wa* only
alter the filing of te return for 1966-67
hat notice s Section 14a/2) was
I.“-H.:"'{,‘ to the Corporating. Now the Car-
iation  has paid this . The question
arise whether j1t should have the <'.':':m:ﬂi”ll
T aet. That wij) be decided by the con-
“erned authoriti e and it will have to he
deslt with not gnde-
hur under section AP
U owhat extent i f. el

First of nll this
the retyry  for
Hatice whatsoever

anv other soering
which would degide
wible for exemption

. [« it
nStered gnder o). Comoanics At ar the
Socirties Regierr I Act aned what aee
the  activiies af this Corporation and what
Le sources of income and what was 1he
oyl incumr- faar th.- vear for waehf-l assrsy.
MR are mentinne! iy, this cucstion ?

Tl F e, whethier anw eRCmplion eap
be civen ta .

i SHRI A D.oATANT Whar s th
Seheduled  Teibes f"‘nrp.-ru!inn? i

SHRI P. . SETHT The  nforcsaid
Coamnoration is o Co-opreative Anex Sariete
At the State lovel -, widch all Caoperatioe
Sonietiee in the Stats aee afiliated.  This
r?n"_n-wal.inn WS reciclered s g fffn's])r'fa-
ive Society in Osthyer 5B and startad
funcrionine from Anril vo57. Now thic is
a "n--.pcraﬁvr Sogietsy particulnrle  af the
Si.h"rl!lltﬂ Tribes of Andlyen Tt i< engaged
' he purchase and sale of fyrest produce
which s tamarind, wr- Thin is the anly
muree of it ineome The feoms return
Fev Have given Fows thar in 196667 1} ey

Fat siven  a votgen of Re 170,619 in
iv-h8 Ra, L,54.50  and in 1nhif-ig
Rs, 2,994,

Stemtin Cancurra
326 SHRI KALYAN ROY - +
SHRI BHUPESH GUPTA:

Wi the Miniter of HEALTH AND
FAMILY PLANNING AND WORKS,
*The question
floor of the

withh actually a.-kr_‘d on the
House by Shri Kalyan Roy,

[RAJYA SABHA]

i

‘ MENT (SHRI

to Questions 24

HOUSING AND URBAN DEVELOP-
be plesed to state ;

(a) whether it is a fact that grow iz
slums in and around the city of Qaleutta
are the main  cause of unrest and social
tension there; and

(b) if s0, what steps Government
propose to take to clear the slums and
wmprove the conditions of life in the city ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
K. K. SHAH): (a 2.1
(b) Slums are certainly a cause of soci
unrest; - and it is a fact that there are
many Slums in - and  around Galeutt...
The  Slum Clearance/Improvement
Scheme is in the State  Sector, Central
assistapee for the implementation  of State
Sector schemes is provided to the States by
way of *black loans' and ‘block grants’
withoutits being tied o any specific scheme
or head of development; and States have
the freedom 1o incur expenditure on
item  of development  according to ther
own reginremenis and priorities. e
State Governments are  themselves con-
petent o formulatre  projects under the
ahove Scheme and hnance them frons the
‘Block loans’ and ‘block grants”. However,
in the existing situation in the State, the
question  of undertaking a special pro-
gramme to deal with the problems of the
bustees ‘v Caltutta is now being studicd
by the state and Central  Governments.

SHRI KALYAN ROY Now tlv
whaole of Galeuits civy ixa hig slum. Theoo
is pat even a little water for go” per con 0,
of the people and there are o latrine
facilities and you find the maority o L
clashes in  Narkheldanga where there s
so much of misery  concemirated. The
tourizts eome thare and see the desticutio,
and paverty and it is a standing shoame
that such cities are there in the whol-
world. Unforoamaiely the big tycoons | L
the Birlys and others hove Jooted CGaleut s
anid  are develoning other states. Ls |0
firct that the Government of India starie]
negotiations with the American aut‘!;o*.:-
ties to divert = part of the PL 480 fi,i
for the clearance of the Cualcutta sl
and, if 30, what is the result ?

SHRI K. K. SHAH : I am speaking
from memory but I do remember from
the papers that I have read that a specia!
scheme was prepared in 1963 or 196} wnl



